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CENTRAL ADMINTSTRATIVE TRIGUNAL ALLAHABAD 3ENCH ALLAHABAD

0,A.ND. 1581 of 1992

{ D. M. Mathur sse hpliﬂﬂ'lt
Versus
union ef India & others i ~ Respoendents

Hon'ble I“lr, Maharaj Oin- Member (.'.D_

(8y Hon'ble Mlr, Maharaj 0in ~J11)
The applicent was employed as Superintendent in the
Post OFfice Nainital, who on attaining the age of superannuation
retired from the sarvice on 30-4-1992, The provisienal
pension was ordered to be paid as some vigilence case

4' according to ths respondents was pending against the appli-

cant, The zount nf the D,C,R.G. and othaer retiral benefits
were also withheld. 95 the aprlicant has ceme-up before

this tribunal for -‘radresa.-

D The respondents have filed counter affidavit wherein
it is deposed that the entire retiral benefits are paid |
o the gpplicant on the different dntn#tncluding i’inlal
payment of panaim,Leau;e encashment, amount of CGEIS and

commutation of pension, Learned counsel for the applicant
during the course of the argument has stated that aftexr

the applicaticvn was instituted in this court, the retiral

benefits were ordered to be paid to the applicant.  The

delay inpayment of retiral benefits sas ?1%15?_%?:5"'& due to
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applicant is not entitled to get any interast
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- amount of pension,leave encashmént,
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got inter® st on delayed payment of the ﬂim“b .,n?*"ﬁ*}”e:!ﬁ:ﬁ.

It can not be agcertained from the record that thas delay

in payment of amount of D,C,.R.G.was not caused due to

fault of the raspondont s and in all fairness it is for

the respondents to decide whether the delay in payment

of the amount of D.C.R.G.was caused on their part or not R

and accordingly, they shauld settle tha entitlement of

getting the interast on the amount of D.C.R.0G,

The apﬂliﬁc:tl 'n is disposed offuwith the abave

=
obzervations and dipections to the respondents to settle
yhether the applicant is entitled to get interest on the

amount of D.C.R.G.and pay the same if any within a period

of three months from the date of communication of this

There will be no apder as to costs.
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ﬂrdar.

DATED: 30th August,1993
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